HARYANA VIDHAN SABHA

LIST OF BUSINESS FOR THE MEETING OF THE HARYANA VIDHAN
SABHA TO BE HELD IN THE HALL OF THE HARYANA VIDHAN
SABHA, VIDHAN BHAWAN, CHANDIGARH, ON MONDAY,
THE 8™ MARCH, 2021 AT 02.00 P.M.

L QUESTIONS.

Questions entered in the separate list to be asked and answers given.

II. DISCUSSION ON THE GOVERNOR’S ADDRESS.

(i) Smt. Seema Trikha,  to move that an Address be presented to the Governor in
M.L.A. the following terms :-

“That the Members of the Haryana Vidhan Sabha
assembled in this Session are deeply grateful to the
Governor for the Address which he has been pleased to
deliver to the House on the
5" March, 2021 at 02.00 P.M.”,

(ii) Smt. Naina Singh to second the above motion.
Chautala, MLL.A.

HI. OFFICIAL RESOLUTIONS

() A MINISTER to move- * That whereas, the Factories (Haryana Amendment)
Bill, 2016 was introduced to make special provisions to achieve objective of Ease of
doing Business & facilitate the MSMEs, to encourage the growth in industrial
sector, for encouraging entrepreneurs to invest in the State of Haryana and for
matters connected therewith. Thus, the Factories (Haryana Amendment) Bill, 2016
was made by the State Government an;d was passed by Haryana Vidhan Sabha on
the 30" March, 2016.

And whereas, the said bill was presented to the Governor of Haryana in
compliance of the provisions contained in Article 200 of the Constitution of India
for giving his assent thereto; }

And whereas, the Governor reserved the said Bill for the consideration
of the President of India under Article 201 of the Constitution of India.

And whereas, the Factories (Haryana Amendment) Bill, 2016 was sent
to the Ministry of Home Affairs, Government of India for assent of the President of
India. On seeking comments of Ministry of Labour & Employment, Government of
India by Ministry of Home Affairs, it was observed that the provision pertaining to
increase in number of overtime hours and compounding of offences are not aligned

with the Factories (Amendment) Bill, 2014 which was then introduced in the




Lok-Sabha. The State Gavemmfnt had given its comments to the Ministry from
time to time but these are not supported by the Ministry of Labour & Employment,
Thereafter, on advice of the Government of India it was decided to re-visit the bill.
Accordingly, the State Government requested the Ministry of Home Affairs,
Government of India to return the Factories (Haryana Amendment) Bill, 2016 as the
State Government was intends to introduce new bill in view of the observations
made by the Ministry of Labour & Employment.

And wheress, a fresh bill i.e. Factories (Haryana Amendment) Bill, 2018
in consonance with the suggestions of the Ministry of Labour & Employment,
Government of India was passéd by the State Legislature on 11™ September, 2018
and the same has been notified as an act of Haryana Legislature on 20" July, 2020
vides notification no. Leg.17/2020 dated 20.07.2020 after the obtaining assent of
President of India for its applications to the State of Haryana as Factories (Haryana
Amendment) Act, 2018 (Haryana Act No. 16 0£2020).

- And whereas, in view of the above the aforesaid circumstances proposal
to withdraw the Factories (Haryana Amendment) Bill, 2016 was put up before
CMM. (
- And whereas, the Council of Mm1stxy in its meeting held on 10. 02 2{}21
has authorized the Chief M1msi:er to approve the presentation of any Legxs}auve
Business before the Haryana Vidhan Sabha during its Session commencing from
05.03.2021 and the Chief Minister has approved the proposal to withdréw the
Factories (Haryana Amendment) Bill, 2016 on behalf of the CMM in terms of Serial
Number 09 of the Schedule Appended to the Rules of Business of the Government
of Haryana, 1977.

Now, therefore, in pursuance of the provisions contained in Articles 200
and 201 of the Constitution of India, the Legislative Assembly of the State of
Haryana her.éby .resaivésv to withdraw the Factories ,(Haryana Amendment) Bill,
2016.”

(i) A MINISTER to move- “That the Haryana Prohibition of Change of Public
Utilities Bill, 2018 was passed by the State Legislature vide Bill No. 37-HLA of
2018 to prohibit disturbing or changing of public utility and claiming such land to

the exclusion of public rights and use in the State of Haryana and form matter

connected therewith or incidental thereto;
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And whereas, the said bill was presented to the Governor of Haryana in ‘
compliance of the provisions contained in article 200 of the Constitution of India for
giving his assent thereto; ’

And whereas, the Governor reserved the said Bill for the consideration
of the President of India under article 201 of the Constitution of India;

_ And whereas, in clause 8 of the Haryana Prohibition of Change of Public
Utilities Bill, 2018, it has been proposed as under:- !

“8 (1) if any difficulty arises in giving effect to the provisions of this |
Act, the State Government may, by order published in the Official Gazette, make
provisions, not. inconsistent with the provisions of this Act, as appear to it to.be
necessary or expedient, for removing the difficulty. |

(2)  Every order made under this section shall, as soon as may be after
it is made, be laid before the State Legislature™; ‘

, And whereas, the Government of India, Ministry of Law and Justice,
Department of Legal Affairs has made observation on clause 8 of the said Bill as
Under:- - T

“Provided that no such order shall be made after the expiry of two years from |

the appointed dziy.”‘;

And whereas, the State Government requested the Ministry of Home
Affairs, Government of India, New Delhi to return the Haryana Prohibition of
Change of Public Utilities Bill, 2018. The Ministry of Home Affairs, Government of
India intimated vide letter No. 17/55/2018-Judl. & PP, dated the 3" November,
2020, to the State Government that Government of India has no objection to the
withdrawal of the Haryana Prohibition of Change of Public Utilities Bill, 2018.
Further, the Secretary to Governor, Haryana vide letter No. HRB-MA (UA)-4(55)-
2018/6750, dated the 24™ November, 2020 has intimated that the case was placed
before the Hon’ble Governor, who has accorded his approval to withdraw the
Haryana Prohibition of Change of Public Utilities Biﬁ, 2018 which has been
reserved by the President of India for his assent; /

And whereas, the Legal Remembrancer, Haryana has conveyed its
advice vide U.O. No. 10276-Leg.III (420)A/2020/13, dated 07.01.2021 that —

“The A.D. is advised to get the Memorandum regarding withdrawal of
the Haryana Prohibition of Change of Public Utilities Bill, 2018, approved by the
Council of Ministers. Thereafter, a resolution has to be passed by the Haryana State

Legislature Assembly for withdrawal of the Haryana Prohibition of Change of
Public Utilities Bill, 2018;
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Further, the object in the matter may be achieved by passing a Bill after J

incorporating all the observations made by the Government of India, Ministry of
‘Law and Justice, Department of Legal Affairs, in the Haryana Legislative
Assembly.” »

10" February, 2021 has decided to withdraw the Haryana Prohibition of Change of
Public Utilities Bill, 2018. *

Now, therefore, in pursuance of the provisions contained in article 200
and 201 of the Constitution of India, the Legislative Assembly of the State of

|

l

And whereas, the Council of Ministers, Haryana in its meeting held on ‘
|

Haryana hereby resolves to withdraw the Haryana Prohibition of Change of Public
Utilities Bill, 2018.” :

(iii) A MINISTER to move- “That the Sports University of Haryana Bill, 2019
was passed by the State Legislature vide Bill No. 23-HLA of 2019 to establish and
incorporate a Sports University in the State of Haryana, a specialized University, to
promote sports education in the areas of sports sciences, sports technology, sports
management and sports coaching besides funcﬁoning as the training centre for select
sports disciplines by adopting best international practices and for matters connected

therewith or incidental thereto;

And whereas, the said Bill was presented to the Governor of Haryana in
compliance of the provisions contained in article 200 of the Constitution of India for

giving his assent thereto;

And whereas, the Govemnor reserved the said Bill for the consideration

of the President of India under article 201 of the Constitution of India;

And whereas a letter was received from Ministry of Home Affairs,
Government of India vide No. F.No. 17/45/2019-judl.& PP dated
the 19" Deceinber, 2019, in reference of an office memorandum of Ministry of
Human Resource Development, Department of Higher Education, Government of
India vide No. F.No.6-3/2019-U.II vide dated the 11" December, 2019, wherein it
has been provided that as per clause 7.3(II) of the University Grants Commission
Regulations, 2018, “The Chairman, University Grants Commission (UGC) shall
nominate a member of the Selection Committee for selection of Vice-Chancellor of
State, private and deemed to be Universities. Now, since no member of the Search-

cum-Selection Committee is nominated by University Grants Commission. This

criteria for the appointment of Vice-Chancellor needs to be relooked.
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Therefore, on advice of the Government of India, it was decided to

relook the bill. Accordingly, it has been decided by the State Government to
withdraw the Sports University of Haryana Bill, 2019 (Bill No. 23-HLA of 2019).

And whereas, the Council of Ministers in its meeting held on the
10™ February, 2021 authorized the Chief Minister to approve the presentation of any
Legislative Business before the Haryana Vidhan Sabha during its session
commencing from the 5 March, 2021 and the Chief Minister has approved the
proposal to withdraw the Sports University of Haryana Bill, 2019 on behalf of the
Council of Ministers.

Now, therefore, in %}ﬂrsﬁbar‘xé’e of the provisions contained in Articles 200
and 201 of the Constitution of India, the Legislative ASSembiy of the State of
Haryana hereby resolves to withdraw the Sports Uni versity of Haryana Bill, 2019.”

IV. LEGISLATIVE BUSINESS.
(Bills to be introduced) =

1. The Haryana Rural’ ‘ AMINISTER |to move for leave to introduce the %
Development (Amendment) V - | Haryana Rural Development |
Bill, 2021 (Amendment) Bill; |
Also to introduce the Bill. |
2, " The Haryana Goods and AMINISTER | to move for leave to introduce the
Services Tax (Amendment) Haryana Goods and Services Tax |
Bill, 2021 S o - (Amendment) Bill; v |
» __ | Alsoto introduce the Bill. . |
3. The Haryana Municipal A MINISTER | to move for leave fo introduce Fhe
Corporation (Amendment) : Haryana Municipal Corporation ;
Bill 2021 {Amendment) Bill; i
Also 1o introduce the Bill,
4. The Haryana Development . | A MINISTER | to move for leave to introduce the |
and Regulation of Urban Haryana Development and Regulation of . !
Areas (Amendment) Bill, Urban Areas (Amendment) Bill;
2021 | Also 1o introduce the Bill.
CHANDIGARH:. RAJENDER KUMAR NANDAL,

THE 5™ MARCH, 2021. , SECRETARY. |
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